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BEFoRE THE NATIoNAL COMPANY LAw TRTBUNAL, MUMBAI BENtH 
T^ny71ngtl2ot7

submissions made by the Ld Representative for tlle

oorifl""1"la"f""lters at tJle time of hearing and noted that Application

.riia" Uv the Applicant for compounding oI offence comm.itted under

i""a]""" zsgg *ttl"f, i" punishable under Section 233(11) of the

".-p.tt"" "o, 
2O13, merits consideration; especially when the default

i"J'rrot "orr,i.rr"d 
rather made good as on loth May' 2015 and 25th

January, 2016 by filing Cost Audit Reports'

8. On examination of the circumstances as discussed above' a Compounding

Amount/Sum of < 1O,OOO/- ({ Ten Thousand only) by t}re each

applicant/defaulter herein, stated in the Defaulters list (i'e' t 1o'000/-

each by six defalrlters totalling 
' 

60'000/-)' shall be suflicient as a

deterrent for not repeating the impugned default in future' The imposed

remittance shall be paid by way of Demand Draft drawn in favour of'Pay

and Accounts Officer, Ministry of Corporate Affairs' Mumbai"'

9. This Compounding Application bearing CP No'

353/441lNCLT/MBlMAHl2OlT is, tlerefore' disposed of on the terms

directedabovewithariderthatthepajrmentofthefineimposedbemade

within 15 days on receipt of t].is order' Needless to mention' the offence

shall stand compounded subject to the remittance of the hne imposed' A

compliance report, therefore, shall be placed on record Only tlereafter

the Ld. RoC shall give effect to tJlis order'

Bhaskar Pantula Mohar
Member (Jl

M.K. Shrawat
Member(Jl

vg
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10. Ordered accordinglY'

Dated: 1lth SePtember' 2O17

NCLT
Typewritten Text
Sd/-

NCLT
Typewritten Text
Sd/-




